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1. At the time of hearing, the registry placed on record a letter dated
16-04-2024 filed by Ld. AR wherein it has been submitted that the
jurisdiction of the assessee lies with ITO 4(3)(1), Mumbai. Further, the

assessee has filed physical appeal before Mumbai ITAT. Considering



the same, this appeal stand dismissed as infructuous. The assessee is

at liberty to pursue the appeal before correct bench of Tribunal.

2. The appeal stand dismissed as infructuous.

Order pronounced on 21°" May, 2024.
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